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" THE KERALA TAXATION LAWS (CONTINUATION
AND VALIDATION OF RECOVERY PROCEED.-
INGS) ACT, 1967*

(Act 23 of 1967)

An Act to pronide for the continuation and validation of proceedings tn relation
to Government dues and Jfor matters connected therewith, -~

Preamble.—WHEREAS it is expedient to provide for the continua-
tion and validation of proceedings in relation to Government dues and
for matters connected therewith;

BE it enacted in the Eighteenth Year of the Republic of India as
follows:—

1. Short tatle.~This Act may be called the Kerala Taxation Laws
(Continuation and Validation of Recovery Proceedings) Act, 1967.

2. Defintions.—In this Act, "unless the context otherwise
requires,—

(2) ‘‘assessee’’, in relation to any scheduled Act, means an
assessee as defined in that Act or a person who 1s liable to pay any
Government dues under that Act;

(b) ““Government dues”, nrelation to any scheduled Act,
means any tax, penalty, fine, interest, or any other sum payable to the
Government by an assessee under that Act and shall include the sur-
charge on profession tax levied under scction 4 of the Kerala Surcharge
on Taxes Act, 1957 (11 of 1957);

(¢) ““scheduled Act” means an Act specified in the Schedule;
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(d) ‘‘taxing authority”, in relation to any scheduled Act, means
an officer (by whatever name called) empowered to scrve upon an
assessee a notice of demand in respect of any Government dues under
that Act.

3. Continuation and validation of certain proceedings.—(1) Where any
notice of demand in respect of any Government ducs is served upon an
assessee by a taxing authority under any scheduled Act, and any appeal
or other proceeding is filed or taken in respect of such Goveinment
dues, then,—

(e) where such Government dues are enhanced in such appeal
or proceeding, the taxing authoiity shall serve upon the assessee another
notice of demand only in respect of the amount by which such
Government dues are enhanced, and any proceedings in relation to
such Government dues as are covered by the notice or notices of
demand served upon him before the disposal of such appeal o1 pro-
ceeding may, without the service of any fresh notice of demand, be
continued from the stage at which such proceedings stood immediately
before such disposal;

(&) where such Govertiment dues are reduced in such appeal
or proceeding,—

(¢) it shall not be necessary for the taxing authority to
serve upon the assessee a fresh notice of demand;

(1) the taxing authority shall give intimation of the fact
of such reduction to the assessee, and where a certi-
ficate has been issued or an application or requitition
has been made to any officer or authority for the
recovery of such Government ducs, also to such officer
or authority;

(1i1) any proceedings initiated on the basis of the notice or
notices of demand served upon the assessee bcfore
the disposal of such appeal or proceeding may be
continued in relation to the amount so reduced from
the stage at which such proceeding stood 1mmediately
before such disposal;

(¢) no proceedings in relation to such Government dues
(including the imposition of penalty or charging of interest) shall be
_ invalid by reason only that no fresh notice of demand was served upon
the assessee after the disposal of such appeal or proceeding or that such
Government dues have been enhanced or reduced in such appeal or
proceeding:

Provided that if such Government dues have been reduced as
a result of any final order and the penalty imposed on the assessee for
default in payment thereof exceeds the amount so rcduced, the excess
shall not be recovered and if it has already lecn recovered, it shall he









